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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 94/2016 (WZ)

Dinbandhu Singh & Ors. -—-  Applicants
Vs.
M/s Serene Developers & Ors. ---  Respondents

Report by Maharashtra Pollution Control Board i.e.
Respondent No. 6 in compliance of Order passed by Hon’ble

Tribunal on 20/2/2023 and 11/7/2023

1) Applicant Dinbandhu Singh has filed this application against M/s
Serene Developers i.e. Respondent No. 1 against construction and
development of project ‘Air Castle’ located at Sr. No. 12/6, 12/7,
47/2, 4713, 47/18, 47/19, 47/5/1, 50/1/1A/1, 55/15, 82 at Village —
Marunji, Tal. - Mulshi, District — Pune,

2) Hon’ble Tribunal vide Order dated 20/2/2023 directed Maharashtra
Pollution Control Board to quantify the environmental damages on
account of non-obtaining of Consent to Establish and Consent to
Operate.

3) Hon’ble Tribunal vide Order dtd. 20/02/2023 constituted a Joint
Committee of SEIAA, MoEF & CC and MPCB and Directed the

Committee to submit detail report. In compliance of the same the




2
3294

Joint Committee has submitted the report before this Hon’ble
Tribunal and the same has been taken on record.

4) As per the said Joint Committee report with regards to other
environmental services, the Joint Committee has observed that
respondent PP has provided Sewage Treatment Plant (STP) based on
MBBR technology of reported design capacity of 440 KLD. Various
unit operations & processes of STP are Bar screen chamber, Oil &
grease trap, Equalization tank, MBBR tank, Clarifier, Dual Media
filter, Treated wastewater tank. During visit STP was found in
operation. PP is utilizing treated STP wastewater for flushing &
gardening purpose. At present STP handed over & is being operated
by Society.

5) The Maharashtra Pollution Control Board incompliance of the order
dtd. 20/02/2023 about quantification on account of non-obtaining of
C to E and C to O has assessed penalty charges against Respondent
No. 1 as per Circular issued by Board on 12/7/2022.

6) MPCB has issued Circular vide letter no.
BO/MPCB/AS(T)/Circular/B- 220712FTS0047 dated 12/07/2022 to
discourage the defaulting industries by adopting “Polluter Pays”
principal by imposing appropriate cost of violation of provision of
Environment enactments for violation as below: -

a) Totake effective steps towards establishment of Project /unit
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without obtaining Consent to Establish from the Board.
b) To take effective steps without revalidating Consent to Establish
from the Board.
c) To start Commercial production / to hand over occupancy
without obtaining Consent to Operate from the Board.
d) To carry out expansion activity and applying directly for Consent
to Operate without obtaining Consent to Establish of the Board.
e} To operate the activity without valid consent to
operate of the Board and applying after lapse of
validity period.

Cost of Violation: -

- Red Category- 5 times of one term consent fee X no.
of years of violation*

- Orange Category- 3 times of one term consent fee X
no. of years of violation*

- Green Category- 1 times of one term consent fee X

no. of years of violation™*

* Calculations of number of years shall be calculated on
the basis of number of days of non-compliance. Copy of
the said circular is attached as Annexure- L.

7) The period of violation by Respondent No. 1 has been calculated

based on following documents —
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The first Layout Sanction granted by the District Collector for
NA permission of the project land and construction of the said
project for TBA of 44200 sq.m, which is beyond 20,000 sq.m.
dated 24/08/2010 which is attached and annexed herewith as
an Annexure — II.

The 1st plinth checking certificate as per sanctioned layout
was issued by the District Collector, Pune vide dated
28/06/2011 which is attached and annexed herewith as an
Annexure — IIIL.

Respondent no. 1 applied to MPC Board for Consent to
Establish on 8/5/2014 i.e. after delay of 1,045 days from
obtaining the 1% Plinth Check Certificate dtd. 28/06/2011.
M.P.C. Board has granted Consent to Establish on 10.09.2014
for Total Construction Area 106350 Sq. Mtr. Which was valid
up to Five Years ie. till 09.09.2019. Hence that period is
exempted form Penal Fees as they have obtained C to E. A
copy of the Consent to Establish dated 10/9/2014 is attached
and annexed herewith as an Annexure —IV.

Circular issued by MPC Board for exemption of penal fees
dated 29/3/2023 which is attached and annexed herewith as an

Annexure -V,
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8) The total period of violation and calculation of penal fees is tabulated

as below:
Sr. | Period of violation No. of | Remarks Capital Penal fees | Penal fees
no. days investme | calculation
of nt (Cl} in
violati Crore &
on consent
fees
1 28.06.2011 | 08.05.2014 (till | 1045 | Starting Cl-95.0 Red Rs.
(date of 1% date of days construction | crore category = 5| 17,89,383.56/-
plinth application for activities Consent times of one
checking CTE). Whereas without Fee's- term consent
cerlificate CTE was obtaining 125000/~ | fee X no. of
PCG obtained| granted on CTE from days of
from PMC) 10.09.2014. MPCB. violation =5
X125000
X1045/365
2 10.09.2019 | 31.03.2020 Till | 204 From Expiry | Cl-95 Red Rs, 3,49,315/-
{Validity of Date of COVID | days of Consent | Crore category
Consent to as per Boards to Establish | Consent = 5 times of
Establish) CIRCULAR dtd. till Staring of | Fees one term
Not 29.03.2023 COovID applicable | consent fee
revalidate Pandemic Rs. X no. of
CTE in time 1,25,000/- | days of
violation = §
X 125000
x204/365
3 01.04.2021 | Till date 838 Not Cl-95.0 Red Rs.
Expiry of je. 17.07. days revalidate crore category 14,34,931.50/-
COVID 2023 CTEin Fees- = 5 times of
Pandemic {ime, 125000/- | oneterm
CTE expired consent fee
on X no, Of
10.09.2019 years of
violation
=5
X125000
X838/365
4 08.05.2014 | 31.03.20207Till | 2155 | Operation Cl-985 [Red Rs.
PP has Date of COVID of the Crore category =5 | 36,90,068.49/-
applied for | as per Boards residential | Consent  [times of one
Consentto | CIRCULAR dtd. building fees — term
Establish to proje7ct 1,265,000/~ lconsent fee
MPCB by without X no. Of
completing obtaining years of
13 nos of CTO from violation
Buildings. MPCB. =5 X125000
X2155/365
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5 01.04.2021 Till date 838 Operation Cl-95.0 Red Rs.
Expiry of i.e. 17.07. 2023 | days of the crore category 14,34,931.50/-
CovID residential | Fees- = 5 times of
Pandemic building 125000/~ | oneterm
project consent fee
without Xno. Of
obtaining years of
CTO from violation
MPCB. =5
X125000
X838/365
Total no. of days of violation | 5080 Total Rs.
. Penalfees| 86,98,630/-

9) Thus, the total Penal charges as above as per provisions of penal fees

for occupiers violating consent regime prescribed under the Water

(Prevention and Control of Pollution) Act, 1974 and the Air

(Prevention and Control of Pollution) Act, 1981 i.e. without obtaining

Consent to Establish & Consent to Operate from MPCB is calculated

as Rs. 86,98,630/- (Rupees Eighty-Six Lakh Ninety-Eight

Thousand Six Hundred and Thirty Rupees).

Date — 03/08/2023
Pune

4

(V. V.Killedar)

Sub-Regional Officer,
Maharashtra Pollution
Control Board, Pune - 2
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MAHARASHTRA POLLUTION Cé’.NTROL BOARD

el: 24010437/24020781/24014701 [rT— Kalpataru Point, 2nd - 4th Floor
Fax: 24024068 / 24023515 — | Opp. Cine Planet Cinema,
Website; http://mpeb.eov.in %:f’ ' Near Sion Circle, Sion (E)
E-mail: ast@ mpch.gov.in N Mumbai-400 022,
No. BO/MPCB/AS(T)/Circular/B- A2 02LETS D o7 Date: 12 /07/2022
CIRCULAR

Sub:Provision of penal fess for occupiers violating combine consent regime
prescribed under AirfWater Act — reg.

Ref: Minutes of 178! Board Meeting held on 24/02/2022.

It is mandatory on the part of industries/entrepreneurs to obtain Consent to
Establish and Operate under section 25/26 of the Water (Prevention & Control of Pollution
Act) 1974, under section 21 of Air (Prevention & Gontro} of Pollution) Act 1981 and
Authorization under Hazardous & Other Waste (Management & Transboundary
Movement)} Rule 20186. However, it has been noticed that, often industries were found to
be violating the aforesaid provisions and the violations noticed are as below:

1. To take effective steps towards establishment of project/unit without obtaining
Consent to Establish from the Board

2. To take effective steps without revalidating Consent to Establish from the Board.

3. To start Commercial production/to hand over occupancy without obtaining
Consent to Operate from the Board

4. To carry out expansion activity and applying directly for Consent to Operate without
obtaining Consent to Establish of the Board.

5. To operate the activity without valid consent to operate of the Board and applying
after lapse of validity period.

6. To store and disposal of Hazardous Waste not consistent with provisions of rules

The MPC Board has published Enforcement Policy for issuance of directions on
account of degree of violation by imposinglforfeiting proportionate Bank Guaraniee. The
matter of such violations was discussed during Consent Appraisal Committee/Consent
Committee and was decided to formulate the deterrent policy towards above mentioned
violations and such other violations. Hence, it is important to discourage the defaulting
industries by adopting “Polluter Pays” principal by imposing appropriate cost for violation
of provisions of Environment enactments.

The MPC Board in its 178t Board meeting held on 24/02/2022 vide item No. 12
has considered to impose appropriate penal fees towards violation of Environmental
enactments, the penal fees shall be imposed as below:

W2
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2:
Sr. No. | Violation Cost of Violation
01 Taking effective steps towards establishment of | Red Category:
project/unit prior to obtain Consent to Establish |5 times of one ferm
from the Board . consent fee X no. of years
02 Taking effective steps without revalidating Consent | of violation*
to Establish of the Board.
03 Industry: Orange Category:
Starting Commercial production prior to obtain {3 times of one ferm
Consent to Operate of the Board. cansent fee X no. of years
Infrastructure Project: of violation*
Handing over possession prior to obtaining
Consent to Operate of the Board and Occupancy | Green Category:
certificate from Locai Body. 1 time of on= term consent
04 | Operating the ncustry/activity without vahid ] ¢ X no. of years of
consent to operate cf the Board and applying after | Yiolation™
lapse of validity period.

* Calculations of number of years shall be calculated on the basis of number of days

of non-compliance.

The penal fees amount to be paid by PP through online e-payment gateway,

All the Officers of the Board should implement this circular scrupulously without fail.

(Ashok Shingarergs)
Member Secretary

Copy submitted to: The Hon'ble Chairman, MPC Board Mumbai- for favour of information

Copy to:
1. The Assistant Secretary (Tech)/Joint Director (APC)/Joint Director
Scientific Officer/Regional Officer (HQ) MPC Board Mumbai
2. Law Officer/Statical Officer, MPC Board Mumbai

(WPC)/Principal

Copy to:
1. All Regional Officer, MPC Board
2. All Sub-Regional Officer, MPC Board
3. EIC-He s directed to place the circular on Board's website.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : - 24010437/24020781/24014701 MAAFASHIHA Kalpataru Peint, 3rd & 4th floor, Sion-
—

omeeemssm,  Viatunga Scheme Road No. 8, Opp.

Fax  :-24044532/24023516 .
Y Sy  Cine Planet Cinema, Near Sion Circle,
Email :- enquiry@mpcb.gov.in ‘--.‘.'_ Sion (E), Mumbai - 400 022

|/

Visit At:- http:#/mpcb.gov.in

2.

3.

4

b

Infrastructure/Orange/L.S.T
Consent order No: Format 1.0/BO/ROHQ/CE/PN-21702-14/CC- SY\ > Date J0/09/2014

Ta,
M/s. Serenc Developers,

Sr. no. 12/6,12/7.4712,4713 4744 47/5/1,47/18,47119,
S0/1/1A/1,55/15,82,
A/P- Marunje, Tal- Mulshi, Dist- Pune.

Sub : Consent to Establish in Orange category for Residential construction project.
Ref  : Minutes of Consent Committee mecting beld on 12/08/2014

Your application: - CE140500074, Date: 08/05/2014

For: Consent to Establish for Construction of Residential project.

Under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution} Act, §981 and Municipal Solid Waste (Management &
Handling) Rule 2000 and E-Waste (Management & Handling Rule 2011 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the schedule I, 11, [l &
1V annexed to this order:

The consent to Establish is granted for a period upto:- Commissioning of the unit or five vears,
whichever is earlier.

The Proposed Capital investment of the Project is Rs 95.0 Crs. (As per CA certificate).

The Consent to Establish is valid for eonstruction of Residential project develop by M/s. Serene
Developers at Sr. no. 12/6,12/T 47124713, 47/4,47/5/1,47/18,47/19, 50/1/1A/1,55115,82, A/P-
Marunje, Tal- Mulshi, Dist- Pune on total plot arca of 49,750.0 Sq. mtrs and total construction area

of 106350,0 Sq. mtrs. As per construgtion commencement certificate issued by lacal body.

Conditions under Water (P&CP), 1974 Act for discharge of effiuent:

Sr.  |Description Permitted quantity | Standards to | Disposal
no. of discharge be achieved
1. Trade effluent Nii NA NA
2. Domestic effluent | 546.48 CMD As per 60% shall be reused & recycled and
Schedule - remaining shall be discharged in
municipal sewer.

Conditions under Air (P&CP} Act, 1981 for air emissions:

Sr. No.| Description of stack / source Number of Stack Standards to be achieved

I. DG sets {250 + 125 KVA) 2 As per Schedule 11

Ahn%ﬂ’tﬂ
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6. Conditions under Munieipal Solid Waste (Management and Handling) Rule,2000

Si. No.| Type Of Waste Quantity | UOM Treatment Disposal
I Biodegradable Waste 1374.0 Kg/Day | OWC Used as manure
2. Non Biodegradable Waste 916.0 Kg/Day | Segregation By sale
3. | STP Sludge 55.0 Kg/D — Used as manure

7. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
shall be binding on the industry.

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government agencies ’

9. Project Proponent shall submit an affidavit in Board’s prescribed format within 15 days regarding
the compliance of conditions of Environment Clearance and Consent to Establish conditions.

10, The applicant shall submit an affidavit within 15 days in the prescribed format towards not taking
further effective steps prior to obtaining the Environment Clearance and BG of Rs. 10.0 Lakh for
ensuring the compliances,

I1. The applicant shall not take any effective step prior to obtaining Envirenment Clearance, As per
Para 2 of EIA notification dated-14/09/2006, the effective steps include starting of any construction
work or preparation of land by the project management. However as clarified by the MoEF vide
office memorandum no. J-1103/41/2006-1A.11(I); Dated-19/8/2010,fencing of the site to protect it
from getting encroached & construction of temporary shed(s) for the guard(s) & acquisition of lard

shall not be treated as an effective steps.

12. The applicant shall submit Board Resolution towards commencement of construction work without
obtaining consent to Establish from the Board and Environment Clearance and applicant shall
submit a Bank Gunrantee of Rs. 2.0 Lakh towards submission of Board resolution by 30/09/2014,

For and on behalf of the
Maharashtra Pollution Control Board

(Rajeev Kumay\WMigal)
Member Ségrelar)

Received Consent fee of -
Sr.  Amount(Rs.)
Ne, -

DD.No. - Date " - :'DrawnOn

g

005936 21/04/2014 Axis Bank

1,25,100.0

Copy to:

» Regional Officer, MPCB, Pune. And Sub-Regional Officer, Pune-Il, they are directed to ensure the
" compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.
3.

CC/CAC desk- for record & website updation purposes.
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Schedule-]

Terms & conditions for compliance of Water Pollution Control:

Al As per your consent application, you have proposed to provide the sewage treatment
system with the design capacity of 600.0 CVID.

B| The Applicant shall operate the sewage treatment system to treat the sewage so as to' achieve
the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent,

I Suspended Solids Wot to exceed 50 mg/l.
2 BOD 3 Days 27 degree C Not 10 excecd 30 mg/l.
3 COoD Not to exceed 100 mp/l

C] The treated domestic cifluent shall be 60% recycled and reused for flushing, fire fighting
and  cooling of Air conditioners etc. The remaining shall be discharged into Municipal sewer/
utilized on land for gardening after conforming to above standards, The firm shall affix the
separate meter for ensurance of 60% recyeling of treated sewage and keep the records of the
same. In no case effluent shall find its way to any water body directly /indirectly at any time,

2) The Board reserves its rights to review plans, specifieations or other data relating to plant setup for
the treatment of water, works {or the purification thereof & the system for the disposal of sewage or
trade efiluent or in connection with the grant of any consent conditions. The Applicant shall obtain
prior consent of the Board to take steps to establisk the unit or establish any treatment and dispesal

system or an extension or addition thereto.

The firm shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

In case, the water consumption of the project is not covered under the water consumption of local
body, in that situation, the project proponent shall submit the CESS Returns in the prescribed
format given under the provision of Water (Prevention & Control of Poliution) Cess Act, 1977
and Rules made thereunder for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water consumption of
local body, the project proponent shall submit certificate to that effect from the concern loeal
body with the request not to assess CESS on their water consumption, being already assessed
on the water consumption of local body.

Sr. no| Purpase for water consumed Water consumption quantity
(CMD)
1. Domestic purpose 683.1
“M.s Serene Nevelopers™ SRO Pune-fl 11701 02977000 (\\ Page 3 of 6
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Schedule-[f

Terms & conditions for compliance of Air & Noise Pollution Control:

As per your application, you have proposed to ercct following stack (s) and to observe the
following fuel pattern-

Sr.No. Stuck Attached Te  Helght in Mbrs. (Above Type of Quantity
" roof top) Fuel

DGsets (250 +125 . HSD/

RVA Diveel 18.50 Lit/Hr

* D.G. Set shall be operate only in case of power failure.

The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of poltutants to the following standards:

[ Particulate matter { Not to exceed | 150.00 mg/Nm’. |

The Applicant shall obtain necessary prior permission for providing additional “control
equipment with necessary specifications and operation thercof or alteration or
replacement/aiteration well before its life come to an end or erection of new pollution control
equipment,

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technelogical improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary)

Conditions during construction phase:-

a During construction phase, applicant shal} provide temporary sewage disposal and MSW
facility for staff and worker quarters.

b During constraction phasc, the ambient air and noise quality should be closely monitored
to achieve Ambient Air Quality Standards and Noise by the project proponent through
MoEF approved laboratory.

¢ Noise generating activity shall be carried cut during day time only.

“Mis Serene Developers™. SRO Pune-1 £ O:L-02977000) N )S« Page 4 of 6
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Details of Bank Guarantees

Sr. | Consent | Amtof BG | Submission Purpose of BG Compliance | Validity
No. (Cto Imposed Period Period Date
E/Q/R)
Rs. 5.0 Iakh Rs. 5.0 lakh for ensuring the [Upto Five
1 compliance of consent Commissiening | years
conditions, jof the unit
I5 days at
2 Establish regional Rs. 1[-) Iakh for not tnl'cing any Upzo. ) Five
Rs. 10 Lakh effective  steps  prior  to | Obtaining years
office Pune | obtaining the Environment | Environment
Clearance Clearance.
3 Rs. 2 Lakh 10/10/2014 3inNs
Rs. 2.0 Lakh towards
submission of Board resolution
by 10/10/2014,
i
M5, Serene Developers™, SRO Pune-1l "FOVLAG297 7000 \ i Page 5of 6 :
|
\




1)

2)

3}

8}

5)

6)
7

8)
9)

10} The firm shali s

23
o Yo W N~
III1J
Schedule-1v

General Conditions:

The following general conditians shall apply as per the type of the industry.
The applicant shall provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.
The firm shall strictly comply with the Water (P&CP) Act, 1974, Air {P&CP} Act,1981 and environmental
protection Act 1986 and Municipal Solid Waste {(Management & Handling) Rule 2000 and E-Waste
{Management & Handling Rule 2011.
Brainage system shall be provided for collection of sewage effluents. Terminal manholes shall be provided
at the end of the collection system with arrangement for measuring the flow. No sewage shall be admitted
in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in
designed and provided collection system.
Vehicles hired for bringing construction material to the site shauld be in good condition and should

conform to applicable air and noise emission standards and should be operated only during non-peak
hours.

Conditions for D.G. Set

a) Noise from the D.G. Set should be contralled by providing an acoustic enclosure ar by treating the
room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB {A) insertion loss or for meeting the
ambient noise standards, whichever s on higher side. A suitable exhaust mufiler with insertion lass
of 25 dB (A} shall also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosure/room and then average.

¢) The industry shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise toless than 55 dB[A) during day time and 45 dB{A} during
the night time. Day time is reckoned between 6 am. to 10 p.
m and night time is reckoned between 10 p.m to § a.m.

d) industry should make efforts to bring down noise level due to DG set, outside industrial premises,
within ambient noise requirements by proper sitting and control measures,

e) Installation of DG Set must be strictly in compliance with recommendations of DG Set manufacturef.

f) A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

g} D.G.Setshali be operated only in case of power failure. _ o of ot

h) The applicant should not cause any nuisance in the surrounding area due to opera(tj{on o DeGu meit. or

i) The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding nols

Solid E\fniratO’;;:i;:l?c\::\tthszl:l?e;;ovide onsite municipal solid waste processing system & shali comply

olid Waste = ; X H) Rule 2011

with Municipal Solid Waste (Management & Hapdl.:g) l:::sszg?tz ;3; fe:ias;z c(j?:. :; ' )and compliance of the
Affidavit undertaking in respect of no change :;'ft e sthe fieial web site of the MPCB.

consent conditions the draft can be du'wnloade r:m Sanae will be duly informed to the MPCE.

The industry shall submit official e-mail address and any B

The treated sewage shall be disinfected usin
ubmit to this office, the 30 . mber ever
nancial year ending 31st march in the prescribed Fo

i 992.
1(ProteCtIDl'll S A o Taharashtra Pollution Control Board before

suitahle disinfection method. .
Eh day of September every year, the environment staternent
-V as per the provision of ruie 14 of
report for the fi

ironmenta
e hall obtain Consent to Operate from i

o Th:\;lg‘ir:il::tgsof the project or before occupancy.
€0
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CIRCULAR

Date; 2?!03/2023

Sub: OVID  Pandemic-Lockdown period - exempted from issh
epplication for consent/Autharization, Fubmislon of

Ref: 1. MoEF&CC,Gol Notification dated 18,01 2021,
2.Govt of Maharashtra Order No.DMUIZOZO/CR.QZDisM-‘l dated 29/04/2021

3.Board’s Circular No.MPCB/AST/Circular/T B-210507-FT3-00
07.05.2021, 18 dated

4. 179" Board Meeting held on 11.01 .2023,

—r———

Management Rule, 2016 and The Solid Waste Management Rule, 2016 and carry out
commercial production activity by paying requisite consent/Authorization fees as decided
by the Government/Board.

Government of Maharashira has issued order during Pandemic period for
imposition of restrictions, Consequent to outbreak of CORONA Virus (COVID-19) &
lockdown situation, Maharashira Pollution Contro) Board in the public interest had
extended the validity:of.consent to establish foperate /renewall Authorisation/ CCAs by
31.07.2020 vid;l;éard's Circular dated 31.03.2020, by 30.09.2020 vide Board's Gircular
dated 28.04.2020 and by 31.10.2021 vide Board’s Ciroular dated 07.05.2021.

MoEF&CC, Gol vide Notification dated 18% Jan,2021 has passed the order- *9A.
Nolwithstanding anything contalned In this notification, the period from the 1st April, 2020 fo the

-
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31st March, 2021 shall not be considered for the Purpose of alpulg tion of the period of validify of
Prior Environmental Clearances granted under thg Provisions of this notification i v!a;v of
outbreak of Corona Virus (COVID-19) and stbsequent lockdowns (total or partisl) dectared for its
conirol, however, all activities undsriaken during this period In respect of the Environmental
Claarance granted shell be treated as valid”.

The Board has isstied Circular dated 121712022 regarding provision of penal fees ‘B
for occupiers violating combine consent regime preseribed under Air/Water Act, '

Now therefore, the period from 1%t April,2020 to 315t March, 2021 is exempted for
submission of application for consent/Authorization, For this period only regular consent
fees will be charged. -

This circular Is issued with approval of competent authority,

N
b

(Dr.Y.B) ontakkw_e‘)\
Joint DireRtor {(WPC)

Copy Submitted for information to: _

1. The Hon’ble Principal Secretary, Dept. of Env. & CC, GoM, Mumbai,

2. The Hon'ble Chaiman, MPC Board, Mumbai.

3. The Member Secretary, MPC Board, Mumbai,
Copy to:

1. Joint Director (WPC)/Joint Director (APC)/Principal Scientific Officer/Asst.

Secretary (Tech) /RO(HQ)! RO(BMW) ~ MPC Board, Mumbai. '
2. All Regional Officers, MPC Board.
3. All Sub-Regional Officer, MPC Board,
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